/ ', 'IHE GONSUMER PROTEGTION ACT, 198’6'

No. 68 or 1986

[24th December, 1986.]

~ An-Act to provide for the better protection of the interests of consumers

.and - for that purposeto make prOvision for the establishment of
consumer councils and other authorities for the settlement of
consumers’ d:sputes and for matters connected therewnh

BE it enacted by Parllament in the Th1rty seventh Year of: t-he Repubhc

of Indla as follows:—
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o - ’CHAPTER.I‘

E PR-ELIMINAR¥ )
1. (1) This Act may be calledkthe‘ Consimmer Protection Act, 1986,
© It e‘:tends to the whole of India except the’ State of J ammu and ~

Kashmlr O

¥

)(’)') It shail come into force on éuch date! ag 'éhe vcentral ‘Government

‘may, by notification, appomt and different dates may be appomted for

dlﬂe“ent States and for different pr0v1smns of this Act.

N C)) iSave as otherwwe_expressly, pr}ov1de_d by the Central Government
by notification, this Act shall apply to all goods and services. .

.,,(. 2. (1) In this Act,xu_nless the context otherwise requires,—

(a) “appropriate laboratory” means a laberatery or organisation
recognised by the Central Government and includes any such
laboratory or organisation established by or under any law for the
‘time being in force, which is maintained financed or aided by the
Central Governmen} or a State Government - for carrying out

analysis or test of any goods with a view to determmmg whether
such goods suﬂer from any defect; :

: 1, The:provisions of Chaofers 1,71 and IV of ﬂ”ls Act shall come - in to for cein the whole
of India expect the-State of Jammu & Kashmir on 15-4-1987: »ide notifiction No. S.0. 390
(E), dated 15-4-1987, Gazette of India, ‘Extraordinary 1987,part II, Section3 (if)."

2. The provision of Chapter TIT of this Act shall cometin to force in the whole India -
except the State of Jammu & Kashmir on 1-7-1987: »id¢ Notijication. No. 8.0. 568 (E) , dated _ -
10.6.1987 , Gazette of India, Extraordma"y 1987 , part IT ,Sectxon 3 (if).. )

1324



 [acr 68 or 1986] ~ Consumer P.rdtectfioﬁ' S s
(b) “complamant” ‘means—

(z) a consumer or

(ii) any voluntary consumer association registered"under _
the Companieg Act, 1956 or under any other law for the tnne
nelng in force; or: : .

1 of 1956,

(m) the Central Government or any State Government,
who or Whl(,h makes a complaint; - RN

(c) “complamt” means any allegatmn in wr1t1ng mede by a -
complamant that——

(z) as a result of é'ny unfair'trade practic’e adopted by any
Cotr ader the complalnant has suffered loss or damage

(it) the Goods mentloned in the complamt suffer from one’
or more defects; ’ ~ '

' (1) the services mentloned in the complalnt suﬁer frum
deﬁc1ency in any respect - o

(w) a trader has charged for the goods mentioned in the -
'complalnt a price in excess of the price fixed by or under any .~ -
law for the time: bemg in force or- dlsplayed con the goods or .
any packagr contamlng such goods, '

w1th a view to obtalnlng any re11ef prov1ded by or under this Act.
(d) “consumer meéans any person who,—

(i,_) buys any goods for a consideration which has been paid
or promised or partly ‘paid and .partly promised, or under any
. system of deferred payment and includes any wuser of such = -

- . goods other than the person who buys such goods for con-
o sideration paid or promised or partly paid or partly promised,
o L or under any system of deferred payment when.such use Is.
made with the approval of such person, but does not include a
‘person who obtains such goods for resale or for any commel-

cial purpose; or

(i) hires any serv1ces for a consideration which has - -been
- paid or promisgd or partly paid and partly ‘promised, or under
“any system of deferred payment and includes any bernieficlary
of such services other than the person who hires the services
for consideration paid or promised, or partly paid and partly :
-promised, or under. any system ‘of deferred payment, when such
services are’ availed of w1th the approval of the first mentioned

o person;

fe) “consumer dlspute” means a dispute where the ‘person
_ agalnst whom a complaint has been made, denles or d1Sputes the al-
' 1egataons contained in the complaint. - ,

“(f). “defect” means any fault imperfection or shortcommg in the
qt,.ahty, quantity. potency, purlty or s‘tandard Whlch is. reqmred to be
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' ma1nta1ned by or under’ any law for the time being in force or ‘as
s ‘claimed by the trader in any manner whatsoever in relatmn to -

any goods; ' : '

P R _ (g) “deﬁmency means any’ fault 1mperfect10n ShOI‘tCOmlng or
lnadequacy in the quality, nature and manner of - performance

" which is required to be maintained: by or under any law for the time .

~ being in force or has been undertaken to be performed by a person
in pu1suance of a contract or. otherwise in relatlon to any serv1ce '

(h) “sttrlct Forum” means a Consumer Dlspute Redlessal .
Forum estal1shed under clause (a) of section’ 9;

S @) “g_oods means goods as deﬁned in the Sale of Goods Act,
'3 of 1930. _1-9'30" ' ‘ : o

(y) “manufactmer means a person Who— _
(%) makes or manufactures any goods or parts thereof or

(m) doeg not make or manufacture any .goods but assembles
- parts. thereof made or manufactured by others and claims the
~end-product to. ‘be -goods. manufactured by h1mse1f or

" () puts or causes to-be put his own mark on. any goods:
made or manufactured-by any otheér. manyfacturer - ‘and - claims
such O‘OOds to be- goods made or. manufactured by hlmse]f

Explanatwn -—Where a. manufacturer despatches any goods or
part thereof to any branch' office maintained: by him," “such branch
office- shall not be deemed to be.the manufacturer even though the -
_parts so despatched to:it are assembled at such branch ofﬁce and are. "
_sold or d1st11buted from such branch’ oﬁ"ice : :

+

: (k) “Natlonal Comm1ss1on” means the Natlonal Consumel Dis- . .
' putes Redressal Commlssmn estabhshed under clause (a) of sectior.

@ “notlﬁcatlon” means . a notlﬁcat‘on pubhshed in . the Oﬂlaal
'(.xazette : S

(m) “person 1nc1udes'-'—~' '
(i) a ﬁlm whether reg1stered or not
(u) a Hm,du undwuded f,a.m,ly,
(m) a_co- operatlve soc1ety,

: (iv) every other association of pelSOIls Whether reg1stered
~under the QOoletles Reg1stratlon Act 186(] or not; S

" 21 0F'1860.-
('n) “prescrlbed” means prescribed by rules made by the State '_ © B

Government, or as the case may. be, by the Central Government . ”
~ under this ‘Act' ' )

(o) “servtce means service of any descnptlon which is made ~ -
available to potent1a1 users and includes the provision of: facilities
-in connection with banking, financing, insura nee, transport processmg,
supply of eleotwcal or other energy, board or lodgmg or both enter-
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v-_tamment amusement or the purveymg of news or; other 1nformat10n,

" but-does not-include the rendering of any service free of charge or -

under a contract of personal service; -

- (p), “State Comrmssmn” 'means a Consumer D1sputes Redressal '

Commlssmn established in'a State under clause (b) of section 93

(q) “trader” in relatlon to any goods means a person who sells
or dmstrlbutes any goods for sale and includes the manufacturer there—
_of; and. where such goods are sold or d1str1buted in package form,
includes. the packer- thereof A : )

N ¢ 9 the expresswn “unfair trade practice” shall have ‘the same '

meaning as in section 36A of the Monopolies. and Restnctlve Trade

Pract1ces Act, 1969 but shall not include an unfau- trade’ practice
'adopted by the owner of an undertakmg to which Part A of Chapter

I1.of that Act applies or by any person actlng on’ behalf -of, or for.
the beneﬁt of, such owner.

(2) Any reference in this. Act to any other Act or prov1smn thereof

whlch is net in' force in any area to which this Act applies shall be cons- ‘

trued to have a reference to the" correspondlng Act or prov1s1on thereof‘
- in: ferce in- s'uch area . i

S

3 The prov1s1ons of thls Act shall be in add1t10n to and: not -iw
derogation of the provisions of any other law for the time being in. force.
.- CHAPTER TI

CONSUMER Paomc’rmn COUN‘CILS

4, (1) The Central Governrent may, by notification, -establish- w1th-,'
- effect from such date as it may specify in such notification, a- Council

to . be knOWn as the Central Consumer Protectlon Councﬂ (heremafter

'referred to as the Central Councﬂ)

(2) The Central Counc11 shall consist of the- followmg membens

A namely i

éi"”ﬁl%d] .- B Consumer Protecmon o ' ' 1829

- Act net

_in_dero-
: gathn of
. any other

law,”

. The Cen-"+ "

tral--Coni

© sumer:!

Protestion -

-' Couneil, ~

(a). the Mmlste,r in charge of the Department of Food and Civil

Supphes in the Central Government who shall- be its’ Chalrman and .

(b)- such number of other official or- non-oﬁimal members reprer '

sentlng such lnterests as may be prescrlbed

5. (1) The Central Counc'11 sha11 meet -as and when: necessary, but not
less than three meetmgs of the Councﬂ shall be held every year.

(2) The Central Councﬂ shall meet at such time- and place as-the

"Chalrman tnay think fit and shall observe such procedure in regard ta

the transactlon of its buqlness as’ may be prescrlbed

6 The objects of the Central’ Counc11 sha11 be-to promote and pro-

tect the r1ghIs of the consumers ‘such as;—~

(a) the r1ght to be protected agamst the marketmg ef geods
Whlch are hazardous to llfe and property,

e

‘Procedure: *

" for meets
. lng&zof_'
“the

Central .
Council,

Objects

'yof the’
- Central

Council.
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[ (b) the r1ght to be mformed about the quality, quanhty, poten-
. q, purity, standard and pricé of . goods so as to protect the consumer -
against unfair trade practlces, .

(c) the right to be assured wherever. poss1ble, access to a var1e-

' ty of goods at competitive prices; - .

(d) the right to be heard and to be assured thet consumers’
- -interests w1ll Teceive due consuieratmn at appropr1ate forumns;

(e) the rlght to seek redressal against unfajr trade pract1ces of
unscrupulous exploitation of consumers; and

(f) the r1ght to consumer education,

@) The State Government may, by not1ﬁcatlon estabhsh with
effect from such date as it may specify in such not.lﬁcahon a Council

1o be known as the Consumer Protection Council for ...... e e eaes e |
- (hereinafter referred to as the State Counc1l) '

(2) The State Council shall cons1st of such number of mernbers as

~ may be spec1ﬁed by the Staté Government by notlﬁcatlon from tlme _'to :

time.-

8. The ob]ects of every State'Co’uncﬂ shall be to promote and pro-
teet within the State the rights of the consumers lald down in. clauses ;

’(ﬂ) to (f) of section 6, - 5 ’ o T

CHAPTER IIL
. CONSUMER DISPFUTES REDRESSAL AGENCIES

9. There shall be estabhshed for the purposes of thig Act the follow-
, (a) a Consumer Dlsputes Redressal Forum to be known ‘as thef
“District Forum”- established by the State Government with the .

- prior approval of the Central Government “in each district of the
- State by notification; o S

(b) a Consumer D1sputes Redressal Commission. to be known as
the “State Commission” established by the State Government with

- the prior approval of the Central Government in the State by noti- -
fication; and

N

_ () a Natmnal Consumer Disputes Redressal Comm1ssion ‘estab~
lished by the Central Government by notification.

10, (1) Each Dlstnct Forum shall consxst of—« C

(a) a person who is, or has been, or is quahﬁed to be a DlSt“lCt o
- Judge to be nominated by the State Government, to be its President;;

(b) a person of eminence in the field of education, trade or -
commerce; - _ : ' ' '

(c) a lady somal worker. .

) Every member of the District Forum snall hold ofﬁce for a term

‘of five years or up to the age of 65 years, Whlchever is earher, and shall
. not ‘be ehgﬂo]e for re-appomtment L '
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- Provided that a member may resign his oﬁﬁce in writing under his
hand addressed to ths State Government and on such resignation bexpg ‘

accepted his office ‘shall become vacant and may be filled by the ‘ap-

_ pointment of a person possessing any of the quahﬁcatlons mentioned in .

. sub-section *(1) in relation to the catpgory of the member who has = re-
signed. : ' :

(3) The salaly or" honorarmm and other allowanceg payable to, and -
~ the other terms and conditions of service of-the members of tne Dlstrxct-

Forum shall be such as may be plescnbed by .the State Government.

11#(1) Subject to the other provisions of this Act, the District Forum

“shall have jurisdiction to entertain complaints whele the value of the

.goodg " or services “and the compensatlon if any Clalmed is less than

rupees one lakh..

(2) A complaint  shall -be instituted in a Dlstrlct Forum w1thm the

, . local limits of ‘whose jurisdiction,— -

(a) the oppoc1te party or each ot the opposite parties, WheTe
there are moré¢ than one, at the time of the institution of thp corn~
plaint, actually and voluntarily re51des or- carries on busmes. or
perbonally works for gain; or

(b) any of the oppos1te par‘rlec where there are more than

~ one, at 'the time of the institution of the complalnt actually and

' voluntamly resides, or carries on. business, or personally works fqr

~ gain, prov1ded that in such case either the permission of the District

Forum is given, or the opposite -parties who do not -reside, or carry

on business, or personally work for gain, as the case may be, ac-
qulebce in such institution; or

{¢) the cause of action, Wholly or in part arlses ‘

12.°A complamt ~in relatlon to any cfoods sold or dehvered or . any
service provided; may be ﬁ]ed with a Dlstrlct Forum byw . :

(a) the consumer to whom such goods are sold or delivered or
such service provided; - .

(b) any recognlsed consumer association, whethe1 the consumer
" to whom the goods sold or delivered or service prov1cled 14, ‘a meim-
" ber of such association or not; or :

{c) the Central or the State Government.

Explanation.—For the purpose of this section 1e(.ogmsed consumer
" association” means -any voluntary consumer association registered under

"1011956.‘ the Compames Act, 1956 or any other law- for the time belng in force,

13 (1) The Dlstrwt Forum shall on recelpt of .a f’omplalnt it
relates to any goods,— :

! (UL) refer a copy of the complamt to the Opposlte party men-

" tioned in the complaint directing him to give his version of the case
- within a period of thirty days or such extended period 1.0t exceed-
mg fifteen days as may be granted by the District Forum, ‘

(b) where the opposite. party on receipt of a complaint 1eft1rﬂd
to hlm under clause (a) denles or dlsputes the allegatlons cu ntamnd

Jurls-

. diction

of the
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Forum;
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“in the complaint, or omits or fails o take any action to represent his
case within the time given by the District Forum, the District Forum
shall proceed to settle the consumer dispute in the manner speciiied
in clauses (c) to (g) ;

(¢c) where tne complaint alleges a defect in the goods which can-
not be determined without proper analysis or test of the goods, the
" District Porum shall obtain a sample of the goods from the com-
‘plainant, seal it and authenticate it in the manner prescribed and -
" refer the sample so sealed to the appropriate laboratory along with
a direction that such laboratory make an analysis or test, whichever
may "be necessary, with -a view to finding out whether such goods -
suffer from any defect alleged in the complaint or from any octher
defect and to report its findings thereon to the District Forum within’
-3 period of forty-five days of the receipt of the reference or -within
'..such extended period as may be granted by the District Forum, ,

(@) before any sainple of the doods is referred to any appropriate
“laboratory under clause (c), the District Forum may require the com-
" plainant to deposit to the credit of the Forum such fees as may be
specified, for payment to. the appropriate laboratory for carrying out
the necessary analysis or test in relation to the goods in question;

(¢) the District Forum shall remit the amount deposited to its
“credit under clause (d) to the ap_propriat_el, laboratory to enable it to.
carry out the analysis or test mentioned in clause (¢) and on receipt
of the report from the appropriate laboratory, the Districi Forum -
shall forward a copy of the report along with such remarks as the

District Forum may feel appropmate to’ the OppOﬁlte party; -

L ‘ (f) if any of the parties disputes the correctness of the ﬁndmgs
- of the appropriate laboratory, or disputes the correctness. of ‘the
methods- of analysis or test adopted by the: appropriate laboratery,

B the' District Forum shall require the opposite party or the complain- .

L - ant to submit in writing.his objections.in regard to the report made

by the appropriate laboratory,

(g) the District Forum shall thereafter give a reasonable op~ .
portunity to the complainant as well as.the opposite party of being
heard as to  the correctness or otherwise of the report made by the
appropriate laboratory and also as to the objection made in rela-

tion' thereto under clause (f) and issue an appropriate order under
section 14.. '

(2) The District Forum shall, if the complaint received by it under

section 12 relates to goads in respect of which' the procedure specified

Cin sub-sectlon 1) cannot be  followed, or if the complaint relates to
any services,—

{a) refer a copy of such complalnt to- the opposite party d1rect-
ing him to give his version of the case within a period of -thirty.

days or such extended per1od not exceeding ﬁfteen days as may be -
granted by the District Forum; :

(b) where the opposite party, on receipt of a copy of the com~ -
- plaint, referred to him under clause (a) denies or. disputes the alle-

o~

gations contained in the complaint, or omits or fails to take any. -
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.. dction to represent his case w1th1n the - time - given by the Dlstnct

Forum, the DlStI‘lCt Forum shall proceed to settle the consumer
dlspute—— : : ‘ o ' ‘

(i) on the basis of ev1dence brought to 1ts notice by ‘the
complainant and the oppos1te party, where the 0ppos1te party
denies or-disputes the a]]egatlons r-ontalned in the complaint, or

" (i) on the basis .of evidence: brought to its notice by the
complainant where the opposite party omits or fails to take any
action to represent his case within the time given by the Forum.

(3) No proceedings complying with the procedure laid down in sub-
sections (I) and (2) shall be called in question in ahy court on the

ground that the prmmples of natural justice have not been compl_ied
with,

L. -

: {(4) For the- purposes of this sectlon, the Dlstrlct Forum shal] have the
u . same powers ag are vested in a civil court under the Code of Civil

namely:; —

: ) ) - oo ) : Lo .
‘@) the summoning and enforcing the attendance of any defen-
" dant or witness and examining the witness on oathy

IR V (u) the - drscovery and - productlon of any document or other
{ L - ) aterlal ob]ect produc1ble as evidence; :

- (i) the receptlon of ev1dence on. afﬁdawts

(i) the requisitioning of the report of the concerncd analysis or
" test from the approprlate 1aboratory or from any other relevan :
-source; e . : ' :

(v) issuing of any commission for fhe exammatlon of any w1t-=
_ ness; and -
S ) \

(vi) any other matter which ‘may be prescrlbed

: 5) Every proceeding beéfore ’rhe Dlstrlct Forum shall be deemed to

450£1860. be a. judicial procéeding within the meaning of sectlons,lyl.()?_and 228 of

: o the Indian Penal Code, and the District Forum shall be deemed to be

20£1974. a civil coutt for the purposes of section 195, and Chapter XXVI of the
' ' Code of Criminal Procedure 1973. S

14, (1) Tf, after the proceeding conducted under section 13, the
District Forum is satisfied that the goods complaired against suffer from
any of the defects specified in the complaint or that any of the allega-
tions contamed in. the comolamt about the services are proved it shall
issue an order to the opposite party directing him to take one or more of-
L ' _ the following things, namely:—. : ’

(@) to remove the defecu pomted out by fhe approprlate 1abora—
tory from the goods in guestion;

] (b) to replace the’ Qoods with ' new goods of similar. descri'pw
tion, which shall be free from any defect; : ‘

(c) to return to thc comnlamant the mlce or, as ‘the case may
be, the charges pald by the complarnan’c ’

50f 1908, . Procedure, 1908 Wh11e trying a suit in respect of the followmg matters, '

Finding
of the -
District

- Forum.
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(d) to pay such amount as may be awarded by it as compensa-

“tion to the consumer for any loss or injury suffered by the consu-'
mer due to the negligence of the opposite party.

2) Every order made by the District Forum under sub- section ¢))
shall be signed by all the members constltutmg it and, if there is any

difference of opinion, the order of the majority of ‘the members consti-"

tutmg it shall be the order of the District Forum.

(3) Subject to the foregomg prov1smns the procedure relatmg to

the conduct of the meetings of the District Forum, its sittings-and other

matters shall be such as may be prescribed by the State Governiment.

.15, ’An'y person aggrieved by. an order made by the District Forum

may prefer an appeal against such order to the State Commission with-

in a period of thirty days from the date of the order in such ferm and
manner as may be prescribed:

. Prov1ded that the State Commission may entertain an appeal after
the expiry of the said period of thirty days if it is satisfied that there

was sufﬁc1ent cause for not filing it within that perlod

16. (1) Each State Commlssmn shall consist “of— _

(@) a person who is or has been a Judge of a ngh Court, ap-: -

pointed by the State Government, who shall be its Pres1dent

(B two other members, who shall be persons of ab111ty, mtegrl-
ty and standing and have adequate. knowledge .or 'experience of,

or have shown capacity in dealing with, problems relating to econo- _
~ mics, law, commerce, accountancy, 1ndustry ‘public aﬂ?alrs or admi- - -

mstra’mon one-of whom shall be a woman:

 Provided that no sitting Judge of a Hwh Court vhall ‘be appointed .

under this sub-section except after consultatmn W1th the Ch1ef Justice of
that High Court : :

(2) The salary or honorarium and other allowances payable to, and

‘the other terms and conditions of service (including fenure. of ofﬁee) of,

the members of the State Comm1ss1on shall be such as may be prescribed

1

17. Subject to the other provisions of this Act the State Comrmssmn,

shall have ]UI‘]SdlCthl"l———-

(o) to ente1taln—,

(@) complamts where the value of the poods or services and

compensation, if any, claimed exceeds rupees one lakh but does

not exceed rupees ten’ lakhs; and

(i) appeals aga1nst the orders of any Dlstrlct Forum W1th1n _'

.the State; and

(b) to call for the records and pass appropri'ate orders in any
~eonsumer dispute which is pending before or has been decided by

- any District Forum within the State, Where it appears to the State

Commission that such District Forum has exercised a ]urlsdlctlon not

" vested ‘in it by law, or has failed to exercise a.jurisdiction fo ves- '

ted or has acted in exercise of 1ts Jurmdmtlon illegally ~ or ~with

matenal irre gulanty P

ok

N I
A
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‘18. The procedure spec1ﬁed in sectxons 12, 13 and 14 aml under the"
- rules made thereunder for the disposal of complalnts by the District

Forum shall, with such modifications as may be necessary, be apphcable

| _to the- d1sposa1 of d1Sputes by the State Commission.

19. Any person aggrleved by an order made by the State Comm1ss1on '
- in exercise of its powers conferred by sub-clause (i) of clause (a) of-
- section 17 may prefer an appeal against such order to the National Com-

mission within a period of thirty days from the date of the order in such
form and manner as may ‘bhe prescmbed

Provided that the National Commission may entertain an appeal after

'the expiry of the said period of thirty days if it is satisfied that there

was sufficient ‘cause for not ﬁlmg it within that per1od

20. (I) The National Comm1s51on shall cons1st of—

(@) a person who is or has been a Judge of the Supreme Court
to be appointed by the Central Govérnment  who shall be 1ts Pres1-
dent;

(b) four other members who shall be persons of ablhty, integrity .
_and standing and have adequate knowledge or experience of, or have:

shown capacity in dealing with, problems. relating to economics, law,

.commerce, accountancy, industry, pubhc 'affalrs or admlmstratlon o

one of whom shal] be a woman:

, Prov1ded that no s1tt1ng Judge of the Supreme Court shall be appoin- |
ted under this sub-section except after consultat1on with the Chief Just1ce*
v of that Court.

(2) The salary or honorarlum and other allowances payable t6 and

the other terms and conditions. of service (including tenure of office) of

' the membets of the National' Commission shall be such as may be. pres— )
“eribed by the’ Central Government. '

21, Subject to the other prov1s1ons of this Act, the Nat1onal Comm1s-;r |
- sion shall have Jur1qd1ct1on-—a

(a) to entertain—

) complamts where- the value of the goods ‘or services and
compensatlon if any, claimed exceeds rupees ten lakhs; and

(i) appeals against the orders of any State Commission; and.
‘(b) to eall for the records and pass appruo.priate_orders in any
consumer dispute’ which is pending before or has been decided by

any State Commission where it appears to the National Commission -
that such' State Commission has exercised a jurisdiction not vested .

in it by law, or has failed to exercise a jurisdiction so vested, or has
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dure
appli-

- cable to

State
Com-
missions.

- Appeals,

Composi-
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ston,

acted in the eéxercise of its jurisdiction 1llegally or with material- :

- irregularity.

22, The National Commission shall, in the disposal of any complaints

or of any proceedings before it, have the powers of a civil court as speci- '

fied in sub-sections (4) and (5) of sectlon 13 and follow such procedure ‘
as may be prescnbed by ‘the Central ‘Government; - ’
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23 Any person aggueved by an .order made by the National Com-
‘mission in' exercise of its power conferred by sub-clause (i) of clause

{(a) of section 21, may prefer an appeal against such order-to the Sup-
reme Court within a period of thirty days from the date of the order:

Provided that the Supreme Court may entertain an appeal after the

expiry of the-said period of thirty days it it is satisfied that there was
sufﬁaent cause for not ﬁhng it within that peuod

24. Fvery order of a District Forum, the State Commission or  the

- National Commission shall; if no appeal has been preferred aga’not such

order under the pros visions of this Act, be final.

-25. Every order made by the District Fomm the State Commlssmn
or the National Commission may be enforced by the District. Forum, the '
State Commission cr the Natlonal Cormmission, as the case may be in
the same manner as if it were a decree or order made by a court in a

. suit pending therein and it shall be lawful for the District Forum, the
© State Commission. or the National Commission to send, in the e_vent of

its inahility to execute 1t such o1der to the court W1th1n the local 11"nlts
of whose. jurisdiction,— -

(a) in the case of an order against a company the reglstered
ofhce of the company is situated, or

(b) in the case of an order against any other person, the place
~ where the person concerned voluntarily re51des or carrieg on bu=1~
ness or personally works for gain, is situated,

“and thereupon the court .to which the order is so sent shall cxecute the'
orders as if it were a decree or order sent to it for execut1on

?6 Where a complalnt instituted is found to be frlvolous or vcxatlous

‘the District Forum, the State Commwsmn or, as the case ‘may. be, the
' Natronal Commlss1on may - dlsmISS the complamt ‘

27. Where a trader or a person against whom ‘a complaint is made

fails or omits to cornply with any order made by ‘the District Forum,
_the State Commission or the National Commission, as the case may be,

such trader or person shall be punlohable with 1mpr1sonrnent for-a term
which shall not be less than one month but which may extend to three-
years, or with fine which shall not be less than two thousand rupees but -
which may extend to ten thousand rupees, or with both

Prov1ded that the District Forum the State Commlssion or the

‘National' Commission, as the case may be, may, if it is satisfied that the
circunistances of any case so require, impose a sentence of 11nprlsonment~ :
- or fine, or both, for a term lesser than the minimum ‘term and the

amount lesser than the minimum amount, speclﬁed in this sectiom.

-CHAPTER IV
MISCELLANEOUS

.28, No suit, prosecut1on or other legal proceedlngs shall lie agamst the ‘
members of the Dictrict Forum, the State Commission or the National
Commission or any officer or person acting under the direction of the Dis-
trict Forum, the State C‘ommrssmn or tre Nat1ona1 Cornn 1551on for
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executlng any order made by it or‘ in reSpect of anythlng whlch ig in
‘good faith done or intended to be done by such member, officer or person
inder this Act or under any rule of order made thereunder :

29. I 1r any diﬁ“lculty arises in giving effect to the provisions of this
Act, the Central Government may, by order in the Official Gazette, make
such provisions not inconsistent with the provisions of this Act as appear
to it to be necessary or expedient for removing the difficulty:

Provideg that_ rlo such order shall be made dfter the expiry of a
period of two years from the commencement of this Act.

(2) Every order made under thls section shall, as soon as may be after
1t is made, be lald Leime each House of Parliament.

30, (1). The Central Government may, by not1ﬁcat1on make rules for
carrying out the provisions contained in ‘clause (b) of sub- section  (2)
. of section 4, sub-section (2) of section 5, clause (vi) of sub-section (4).

- of section 13 sectlon 19, sub~sect10n (2 of sectlon 20 and sectlon 22 of -

this Act

- (2) The State Government may,. by notification, make rules. = for
carrying out the prov151ons contained in-sub-section (3) of section 10.
clause (c) of sub-section (1) of section 13, sub-section (3) of sectipn 14,
Sectmn 15 and sub- sectlon (2) ot section 16.

31 (1) Every rule made by ‘the Central Government under thlk Act -

shall be laid, az soon ag may be after it is made .before- each House of
Parliament; while it is in session, for -a total period of thlrty days which
may be comprised in one session or in two or more ‘successive sessions,
and if, before the expiry of the session immediately following the session

or the successive sessiong aforesaid, both ‘Houses agree in maklng any

modification in the rule or both Houses ad1 ee that the rule should not be
made the rule shall thereafte1 have effect only in such modlﬁed form

or be of no effect, as the case may be; so, howevet, that any such modi- .

fication or annulment _shall be without. preJudlce to the vahdlty or any-
thmg premous‘y done under that rule.

. (2) Every rule _mdde by. a State Government under this Act shall

be-laid as soon as miay be after it is made before the State Legislat_ure.
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